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prices offered by the Jute Corpora-
tion. We are trying our best and
we have purchased till date about
3-90 lakh bales. This ig out of the
total production of 48 lakh Thales.
This is about 1/8th or 1/12th. But,
we will purchase more. I am told
that there is some more with the c0-
operatives, When we take them over,
it will be little more. Ouf target
fer the year was 15 lakh Dbales,
Of 15 lakhs, we have purchaseq four
lakhs. ... (Interruptions). They
wanted some figures and I am giving
them. 1 have already said in my
statement that in some parts of
Merth Assam and Tripura the prices
had come down very low, very close
te our stetutory minimum price but
bicause we have entered into the
maiket in the last two weeks, thére
3¢ an upward trend now evervwhere
and the price 1s higher than the
flatulory minimum price There was
a question whether the statutory mini-
mum price was justified, The Agii-
cultural Prices Commission consists of
competent and expert people and they
have looked intn the matier nof Only
ir 1espect of jute bui in respect of
vither commodities and so their =ug-
gestions are being adhered to... 1In-
terruptions). In West Bengal, 44
centres, Assam 7 centres, Bihar 12
cenires, and in Orissa 3 centres have
teen opened. About credit. we want-
ed more credit but because of the
high inflationary situation prioriies
have changed and the Government is
not in a position to advance more
credit. I should be glad if more
credit was available and we could
purchase in a bigger way,

SHRI INDRAIIT GUPTA: Was
the Jute Commissioner instructed or
not?

PROF. D. P. CHATTOPADHYAYA:
The Jute Commissioner was not ins-
tructed by the Ministry,
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MR. DEPUTY-SPEAKER: bhri
Shankaranand.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1 B. SHAN-
KARANAND): Mr, Deputy-Speaker,
on....
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Yeu never allow any irregulur thing,

MR DEPUTY-SPEAKER: [ do
not Today when Mr, Shankarai.and
sent a letter..,

SHRI MADHU LIMAYE: Why?

MR. DEPUTY-SPFEAKER: 1 um
giving you facts; how can ] answer
your question: why. Unless a part-
cular Minister comes forward and
says that he wants to make a state-
ment how can you put it in the Last
of Business? ] see that in a typRd
strip of paper it is in the Buimess,
It might not have been circulaled to
you, That is because he wroff only
today that he would make a State-
ment.

SHR] MADHU LIMAYE: It is not
a suo motu statement.
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MR, DEPUTY-SPEAKER: 1 have
seen your Jletter to the Speaker in
“which you wanted to raise this ques-
tfon. I think Mr, Shankaranand’s
attention was drawn to this after
the Speaker recelved your letter. I

think that is the position and so he -

now cames forward and says that he
be allowed to make a statement.
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MR. DEPUTY-SPEAKER: What
exuctly is your point of order?

SHR] MADHU LIMAYE: It is not
listed. It is not a suo motu state-
‘ment. It has to be listed,

MR. DEPUTY-SPEAKER: You
wrote to the Speaker today seying
that if this statement is not forth-
coming, you would be compelled to
resort to Direction 115,

SHR] MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: I will
read your letter tp the Speaker:

“Shri Shankaranand was to make
a statement correciing his observa-
. tions in segard to the answWers 70

tion 115 only.”
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MR, DEPUTY-SPEAKER: [Instead
of tomorrow, he has come forward
with a statement today. I have per-
mitted him to make the statement
today.

SHRI B. SHANKARANAND: Mr,
Deputy Speaker Sir, on 20th Novem-
ber, 1974, when I laid the statements
of implementation of assurances on
the Table of Lok Sabha, Hon'ble
Member, Shri Madhu Limaye had
asked whether the statements includ-
ed the replies to his questions asked
about 14 months ago about Maruti
Limited. Since the statements con-
tained reply to his question No. 1431
dated 1-8-1973 asked about 14 months
ago and 'a similar question No. 1573
asked on 21-11-1973, 1 genuinely
thought he was referring 1o these
questions. 1 did not know then that
another of hisz questions (899) asked
on 27th July, 1873 was still unan-
swered. Hence I said, ‘Yes’ to his
query on 20th November, 1974 as he
did not enquire about any specific or
particular question in this regard.” I
may assure you and through you -the
House, Sir, that' I had no intention: to
mislead the House,



